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Nau Od. hi, tja ted th e 2 0 th ^

HQN'BLE WR. 3.R. AOIG£, PiEnSER (A)

HON'BLE OR. A. WEOAUALLI, PI ETIB ER (j)

Shri Kurhey ,
s/o Shri Baboo,
Casual Labour Cangnan,
r/o Khuramou^,
Guiaijatl ("Po^t),
Distt. Buiandshahr. .......APPLICANT
(By Adyocata: Shri 9,0. Tharaja)

UERSUS

1, Union of India through th a
General Manager,
Nortiiern FPiluay,
Baroda Housa,
Netii Qelhi,

2. The Oiwisional FPiiway Manager,
Northern f^iluay,
Mo ra da bad.

3. Tha Asstt. Oiginaer,
Northern Railway, Hapur,
Oistt. Ghaziabad, .. llEa50NO£N.TS

(None appeared)
0 RQER (0 RAL)

B Y HON 'BLEW Rs- jADlSIt WgQ £R (A)

Shri Thareja states that thie relief

prayed for by the applicant has besn granted

and seeks permission withdraw the 0 ,A , Permission

is granted and the O.A, is dismissed as withdrawn.
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(OR. A. \/EDA\;ALLI) (S.R. AOIG^i

Member (3) Manber (A)




